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4793. SHRI SHRI CHAND GOEL: 
WID tho Minister of HOME AFFAIRS be 
pleased to state : 

(a> whether Government are CODteDIPla-
tins to appointsomeadvisers to the Governor 
of Uttar Pradesh in view of the larlle size 
of the State; and 

(b) if so, the criteria for the selection 
or appointment of such advisers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) and 
(b). There is no proposal at present under 
consideration of the Government to appoint 
ally adviser to the Governor of Uttar-
Pradesh. 

DBUII PoUCB AOITATION 

4794. SHRI KlKAR SINGH: 
SHRI R. BARUA: 
SHRIN. SREEKANTAN NAIR: 
SHRIR.K.AMIN: 
SHRI D. R. PARMAR: 
SHRI MOHAN SWARUP: 
SHRI S. M. BANERJEE: 
SHRl UMANATH: 
SHRl RAMACHANDRA J. 

AMIN: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the Delhi 
Policemen who are being prosecuted 
for the P.:>lice agitation in April, 1967 
are b~lng tried almost in camera; 

(b) if so, the stePs taken to give proper 
facilities to the accused to defend them-
selves; and 

(c) wh,thor any armed police is posted 
at the trial-courts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) No, 
Sir. 

(b> The accused Persons arc beins 
given all necessary fa~ilities as Per law to 
dcfeDd themselves. 

(c) No, Sir. 
UlLSS(CP)/68-4 

Towt. JAIL DELHI 

4795. SHRI UMANATH: 
SHRI NAMBIAR: 
SHR.I C. K. CHAKRAPANI: 
SHR.I GANESH GHOSH: 

Wil1 the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to a letter published 
in the "Statesman", Delhi on the 19th 
February, 1968, by an eye witness statins 
a case of corruPtion of a Tihar jail ofBcial 
who agreed to grant the interview after 
taking money from a Person; 

(b) if so, whether Government have ill-
vestisated the matter; 

(c) the findings thereof and the action 
taken against the official; and 

(d) the steps Government propose to 
take to prevent corruPtion in Tihar Jail? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR.I 
VlDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) to (d). An inquiry has beer made into 
the matter by the Delhi Administration 
who have reported that the al1eption 
was not correct. 

HARBOUR MABTu,'s OFFICE AT CocHIN 
4796. SHRI K. ANIRUDHAN: 

SHRIMATI SUSEELA GO-
PALAN: 

SHRI VISHWANATHA MENONt 
SHRI P. P. ESTHOSE : 

Will the Minister of TRANSPORT 
AND SHIPPING be pleased to state: 

(a) whether it is a fact that there is no 
V.H.F. Communication established from 
the Harbour Master's Office at Cochtn; 

(b) ifso, the reason therefor? 

THE MINISTER OF TRANSPORT Ii: 
SHIPPING (DR. V.K.R.V. RAO): (a) and 
(b). The question of establlshinll a V.H.F. 
Communication facility from the Harbour 
Master's Office at Cochin has beeD UDder 
the coDsideratioD 0 f the Cochin Port Truat 
iD consuitatioD with Messrs. Bharat Electro-
nics Limited, Banplore. The Company 
has offered the Port Trust two DWDbcn 
MF841 sell which work in the frcqllallClY 
ranse 156 to 174 MC/S, A request ... 
received from the CochiD Port Trust early 




